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Order with Signature 

M.A.799/95 

Heard Shri AK.Pradhari for the 

applicant and Shri U.k3.Mohapatra for the 

respondents. Shri Pradhan states that 

he had missed the list when the watter 

as listed for bearing on 31.10.1995. 

He further states in this verified 

application that non-appearance of the 

applicant was only a mistake of the 

conducting lawyer and was not deliberate. 

Accepting the cause shown in the 

application,±B MA 799/95 is allowed 

setting aside the order of dismissal. 

The Original Application is restored to 

iile and list it for whatever purpose• 

it was listed on the day it was dismissed. 
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6 	4-11-9 

MEMBER (MN.) 

Heard petitioner's cOunsel. None 

pre sent for the respondents. Countei 

filed. List it in the next week for 

hearing. 

ii 
EMBER DMIL' JTRtT lyE) 

Applicant not present. Dismis.sed 

for default. Respondent's ounselpreSefl1 
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